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TRIPURA STATE RIFLES ACT, 1983
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TRIPURA STATE RIFLES ACT, 1983 AS AMENDED UP TO DATE
- - Tripura Act Ne. 4 of 1984,
TRIPURA STATE RIFLES ACT, 1983

AN
ACT

to provide for the Constitution nnd regulation of the Tripura State Riftes.

WHEREAS it is expedient to provide for the constitution and regulation
«f the Tripura State Rifles :

BE it enacted by the Tripura Legislative Assembly in the Thirty Fo urth
Ysar of the Republic of India as follows —

CHAPTER—I
PRELIMINARY

1. Short title, extent aud commencement—([) This Act may be called
the Tripura State Rifles Act, 1983.

{2) It extends to the whole of Tripura,

(3) 1t shail come into force on such date as the State Governmeat
- msy-appoint by nofification in the Official Garctte in this behalf.

2. Application of the Act—~This Act shall apply to all members of the
Rifles, wherever they may he serving

3. Definitions—In this Act, velesg there is aevthing repugnant [n the
subject or context -

{a) active duly™ means —

(i) the duty to restore and preserve order in any area in the event
of any disturbance therein ;

(i) the duty at guards, picquet, patrol, escorts to protoct life and

property including arms, armunitien, cash and valuables in
any arca in the eveat of any disturbance therein ;

(i) tho duty at outposts, detschments or in the field against
extremists, hostiles, enemy oy other persons ; and

{iv) soch other duly as may be specified to be active duty by the
State Governmoent or the Ingpector-General ;

and the same shall be deemed to have commenced on and from the momen
of receipt By & momber of the Rifles of the order of any éwperior offict to
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render such duty or on receipt of any informatien from other sources about
loot, arsen or raid by extremists, hostiles, encmy or other persons ; )
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'(i)

“Assistant Commandant’® means a person appointed by the State
Government to be an Assistant Commandant of a Battalioa of the
Rifles] who may be assigned with the duties of an Adjutant, Quarter-
master or Company Commander by the Commandant ;

“Close arrest” means coofinement withia the Lines or a detach-
ment or & post or quarter guard building or tent uader charge of a

E-g;_lard;

*Commandant” means & person appeinted by the State Government
to be a Commandant of a Battalion of the Rifles ;

'«Deputy Commaadant” means a person appointed by the State
Gavernment to be the Sezond.io-Command of a Battalion of the
Rifles ;

*Deputy Inspector-General” means a Deputy Easpector-Geseral of

% Palice, Fripura, who has been empowered by the State Governtment

to do the duties rclating to regulation of the Rifles and to exercize
powers and functions under this Act ;

VﬁEIfI:blléd_ Follower™ means any persen appoiated to do the work

‘of @ cook, masalchi. water-carrier, meis-Servant, ward-boy, washer- ~

man, cobbler, barber, sweeper, helper or cleaner ;
“Taspector-General” means the Inspector-Genasral of Police,

“Memberof the Rifles”” meansa person who has been appointed
to the Rifles by the Inspector-General or, as th: case may be, by
the Commandant and includes a subordinate Officer, a Rifleman,

a1 Enrolied Follower and a person sppointed in subordinate rank

under the Police Act, 1861 or in Defence Service or a paramilitary
personanel, posted to the Rifles on deputation in such ranks ;

" #*Naib Subedar” means a person appointed by tho Commandant to

be a Naib Subedar who may be assigned with the duties of the

.. Platoon Commander or with such other duties as may be specified

by the Commandant from time to time ;

‘eQpen "arrest’” meany confingment within the precincts of any

barracks, lines or eamp for tho time being oocupud by any part of
the Rifles ; . .

¢ -“Preforibed”™ means prescribed by rules made unde: tfus Act; -
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(m) . *"Quarter Guard™ means a building or tent under guard withia the
precinct of the Headquarters of a Batialion, Company or Platoan of
the Rifles used permaneatly or temperarily for the safc custody of
arms, ammunition, munitions and cwh or for the imprisonment,
detention or custody of the members of the Rifles accus;d. of or
cotivicted for any offence under this Act of other Acts 3

(o) “Rifleman’ means & parson  appoiated  ag Rlﬁemag_i,_- by the
Commandaut and includes a Havildar, Naik and Lance-Naik;

(o) «Statc Government” means the Government of Tripura.

(p) +Subordinatc Officer” means a member of the R:ﬂes who is of the
rank of Subedar or Naib Subedar; :

" (q) “Subedar™ meads a person appointed by the Inspector-General to
: be a Subedar who may be assigned with tbe duties of the second-
in-Command of a Commpany of with such other dufiés a5 ‘may be
specified by the Inspector-General from time to time and includes
a person who may be transferved by the Tnspector-Geperal to fill 2
post of Subedar on deputation from amongst the Inspectors of
Police, Tripura;

:
t

.(r) *Superior Officer” in relation to any member of. the Rifles; means~

(i) any officer of a rank which is higher than that of suth memfber'
and . A

(i{) a Commandant,” Deputy Commandant or 'Xééi'slairit Comman.
dant; .
(s) ‘the Rifles™ means the Tripara State Rifles; _
() the expression *assault’’, “Cii ninal force™, “fraudulently”; “reason
to belive” und “voluntarily causing burt” shall have the same

mcanings as assigned to them respectively in the I[ndian Penal
Code (Act XLV of 1860);

{a) Al-words and expressions osed and not dcﬂnad in this Act but
defined in the Indian Penal Code shall have the .mesning: assigned
to them in that code.

' CHAPTER-1I
CONSTITUTION OF THE RIFLES AND GENERAL DUTIES OF
THE MEMBERS OF THE RIFLES

4. Cowstitution of the Rifles—(1) Trere'shall be a force raised and main-
tained by the State Government and ¢alled the Tripuca State Rifles.
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(2) The State Goverament, the Inspector-Geoersl or the Depaty
Inspector-General specielly empuwe!ed by the State Government in this
behalf, may—

(8) divide the Rifles into Battalion, each Battalion ioto companics,
each company into platoons and cach platosn into Sections, groups
and detachments;

{b) post any Hattalion, Company or platcon at such places as the
State Government, the Inspector-General, the Deputy Inspector-
Geaeral or the Commandant may deem fit.

(3) The members of the Rifles shall receive such pay, pensien
and ether remuneration as may be prescribed.

5. Appointment and powers of Saperior Officers— (1) The State
Government may appoint to the Rifles 2 Commandant and such other
mons #s it thinks fit to be Deputy Commandants aud Agsistant Comman-

. (8.

(2) The Commandant, Deputy Commandant or Assistant Comman-
dant shall have, and may exercise ssch powers and authority as may be
provided by or under this Act.

(3) The Inspector-General may appoint Subedars.

Provided thet the Inspectors of Police, Tripura, may also be deputed to
the Rifles ay Subedars by the Inspector-General.

(4) The Commandant may appoint Subordmate officers (other than '

Subedars), Rifleman and Earolied Followers.

6. Enrolmeat,-—Hefore & peson is appointed to be a member of the
Rifles, the Statement contained in the Schedule to this Act shall be read
out and, if necessary, explained to him in the presencs of an officer appeinted
under sab-section (1) of section 5 and shal! be signed by such person in
ackoowledgement of itg having beenp read out to him;

Provided that any person who has, for a period of six months, served
with the Rifles, shall, on appointment to the Rifles thercafter, be deemed
ta be & member of the Rifles, notwithstanding that the provisions of this
section have not been complied with in his case.

7. Resignation and Withdrawal from the Rifles.—~No member of the
Rifles shall be at liberty; —

(a) resign his appointment during the terra of his cnagagement except
before the expiration to the first three months of his service ; or

(b) withdraw himself from all or amy of the duties of his appeint.
ment, without the previous pormission in writing of the Comman-
dant or Deputy Commandant or any other officer authorised by
lim Commandant to gxant such petmssxon. ‘
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- ~§. Genperal duties of members of the Riffes.=It shall be the duty er
every member of the Rifles promptly —

{2) toobey andto execute all orders and warrants lawfully issved to
him by any cempeteot suthority, todctect and bring offenders to
justice snd to apprebend all persons whom ke is tegally anthorized
te apprehepd and for whose apprebonsion ssfficient grouads exist ;
and '

(®) to take all adequate measurcs for extinguishing of fires or to
prevent damage to perscn of preperty on the oocasion of soch
accurrences as fires, floods, carthquakes, cyclemes, enemy action
or riots. .

{2) Every member of the Rifles shall be liable te serve without
#9d beyond as well g8 anywhere within the territory of India.

CHAFPTER--IIT

SUPERINTENDENCE, CONTROL AND ADMINISTRATION
OF THE RIFLES

9. Saperinteudence Control asd Adminiytration of - the Rifies,—
(1) The Superiatendence of, and control over, the Rifles shall vost in the State
Government and the Rifles shall be administered by the State Government
jn accordince with tha provisions of this Act and of any rules made
thereuader through the Inspector-General, or such Deputy Inspector-General
and other oflicers as the State Government may from time te time direst
in this behaif,

(2) The Headquarters of the Rifles shall be af such place as may
from time to time be specificd by the State Government.

(3) While on active duty outside the State, the Rifles shall be
subject to the general control and dicection of soch authority or officer as
may be prescribed or as may be specially appointed by the Stato
Government in this behalf,

OFFENCES AND PUNISHMENTS

10. More heinous offeuces— Every member of the Rifles who—

(a) Dbegins, excites, causes or conspires to cause or joins in any- mutiny,
ot, being present 2t any muting, does pot use his utmost endeavoar
1o supress it, or knowing. or having reason to balieve in the existence
of any mutiny, of of any Inleation or comspiracy to mutiny or of
asy conspiracy against the State does yot, without delay, give
information thereof to hiis supericr offices ;- or
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(b) uses or "'é.ttcmpts to use, criminal force to, of commils gn  assaalt

on, his superior officer, | whether oo or off duty, kuowing or having
tcason 1o bclle.va him to be such , or

'(c) shamefuﬂy abandons or delivers up- any post or gnard which is

commmed to his char ge of which it is his duty todefend ; or

(d) directly or iodicectly holds correspondence with, or assists or
 relieves any person in ayms against the State or omits to discover
1mmedaat¢lyto his supetior officer any such coreespondence coming

. ‘to his know'edge : or who, while on active duty ;

B O B dlsobo)s the lawful command of his superior officer ; or

() deserts the Rifles ; or

"7.(g) being a'Sentry of otherwise detailed to. remain alert, - sleeps upon

N

' far, any duty or “on parade or on the find or march s or

his post or guits it without being regularly relicved :or without
leave ; or

(h) leaves his commanding oﬂicet or ; his post or party without
authonty or

'“(ii qmtS'hls guard. 'p.icq'aet. patty or patro]l withoat bemg §¢gularly

relicved or without leave ; or

(i) Gses criminal force to or commits an assault on'any person or forcos
a safeguard or breaks into' any house or other place for plunder
or. deslroys or damages property of any kind ; ot

(k) intentionally causes or spreads a false a'arm m action or in camp,
garrisen or quariers ; or

{) displays cowardics in the execcution of his ddty ; or

(m) rapes or assaults or uses criminal force to any woman, iatending
to oufrage of knowing it io bz likely that he will therehy outsage
her modesty ;

A . “shall be punisbable with imprisonment for life or with imprison-
ment of either description for a term which may extesd to fourteen
years or with finz wnu.hA mag extend to three months’ .pay
or with both™. ' E : o

11. Less Iaimms offences—Every member -of t,he Rifles who—
{a) is ina state of intoxication when on, or after havmg beeu ‘warned

"(b) " strikes of atténhpls to force any sentry ; or S

() being in comman' or bem s & member of a guard, pxcqua or patrol.
‘refuses to, reoelve any pnsonct or person duly committed to his
charge, or wuhout roper authority rcleases any persod or prisoner
" placed under his ;.harge, or neg[xgently Suffcrs any lueh pnsoner or
person 0 esbabe’ or- 7 -
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being under arrest or in cosfivement leaves his arrést or, conﬁue-
ment, before heis set at liberty by tawful’ amhomy or "

EReEvY

is grossly insubordinate or insolent to his supenor officer in thi .

cxecution of his oifice ; or

refuses to superintend or assist in the making of anj field work or
other work of any description ordered to be wmade either in
quarters or in the field ; or

strikes or otherwise ill-uses any momber of the Rifles lubérdinam
to him in rank or pesition ; or

designedly or through neglect injores or losses or fradulently
disposes of his arms, clothes, tools, equipments, ammanition or
sccountrements, or aoy Such articles entrusted to hlm or belonging
to any other person ; or

malingers or feigns or produces disease or infirmity in himself or
intentiovally delays his cwre, or aggravates hiz diessase or
infirmity ; or

L 4
with intent torcnder himself or 2ny other person unfit for service
voluntarily causes hurt to himself or any other person ; or

does not, when called wpon by his supetior officer 50 to do or
upon ceasing to be a member of the Rifles, forthwithi deliver wp
or duly account for, all o1 amy arms, emmunition. stores,
accoutrements or other property issued or supplied to him or in his
custody or possession as such member ; or

knowingly furnishes a false return or report of the number or stats
of any men under his command or charge or of any money, arms,
ammunition, clothings, equipments, stores or other property in
his charge, whether belonging to such men or to the Government or

. to any member of, or any person attached to, the Rifles, or who

throogh des:gn or culpable meglect, omits or refuses to make or
send any retumn or report of the matters aforesaid ; or

absents himself without leave, or without suﬂicwnt ca:m cwetstnyl
eave granted to him ; or -

is guilty of any act or omissiop which, thoogh not specifiad in this
Act, is prejudicial to good order aod discipline ; or
“contravents'any Provisioauf this Act for ‘which no pmhmcnt s
expressly provided : or- -

who while not on active duty—- ; :

coinmits any of the oﬁ'enea spndﬁed in clauso (e) to (I) (bo

" inglusive) of sectioh’I0, W
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shall be pusishable with imptisenment fot a torm which may be extend
to one year, or with fine which may extend te three menths’ pay or with
both.

I1A. Attempt to or abetment of offences—-

(1} Every member of the Rifles who abet any offence punishable under
this Act, shall be ponished with the punishment provided for the
effence. .

{2) Every member of the Rifles who attempls 10 commit sny offence
punishable under tkis Act, or whao causes such an offence to be
committed, and in such sttempt docs any act towards ¢ommission
of the offence shall. where no express provision is made by this
Act, for the pnmshmcnt of such nttem;rt, be punished with the
punishment provided f or the offence.

32, Departmental pesishmests—(1) The Commandant or any other
suthority &8 may be prescribed, may, subject to auy rules made uader this
Act, imposc on a member of the rifies one or more of the following punish-
ments for disob¥dience, neégligence in duty, remissness in the discharge of any
duty or other misconduct which is prejudicial to good orderand discipline
of the Riffes, that is to say — .

Minor Pynishments :

(%) deprivation of acting or pfficiating tauk .

{® fine of any amennt not exceeding one month’s pay and allowances ;

(¢} confinemeni Fo quarters or camp for & term not exceeding twesty-
eight days ;

(d) confinement in quartsr guard for not more thaw twenty eight days
with or without punishment drill or extra guard or fatique or other
duty ;

{¥) removal from any office of distiaction of special emolument iz the
Rifles ;

(f) cemsure or severs cemsurs,

Major Punishments :

() reduction in substantive ok ;
(k) compulsory réfirement ;
.. (i) remowal from scrvice which shali not bea disqealification fer fature
employment under the Government ;
{} dismissal ;

. Provided that punishment specified ia clanee (4) lhall not'he imposad
s any meinber of the Riftes who is of or abovo tha rank of & Lancs Naik ;
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{(3) Whes n commaad of any detachment saway from the Head
Qoarters, any officer, specislly outhorised by the Commandant in this bebalf,
may award any punishment specified in clause {c) ot clanse (d) of subsection
{1} tos Rifleman eor ad Enrolled Follower.

(3} Tha Deputy Commandant, au Assistant Commendant or & gubs

fetachment or an outpost of in temporary command at ‘the headquarters of
a Battalion of the Rifies, may, without a formal trial, award to any Rifloman -
or Enotlled Follower, who is for the time being subject to his outhority, amy
ome of more of the foliowing punishments For the eommission of any petly
offence against discipline which is not etherwise provided for in this Act,
of which is not of a siiciently serious nature to require trial or prosecution
before a criminml court, that is to say,—

R W T S . R N R WP

A(a) sonfinement for sot morc than seven days in the quarter guard of
. such other place a3 may be considered suitable with forfeiture of all
pay aflowances during its contizwance ;

(b) punishment drill, extar-guard, fatique or other duty, fer not mere
1 than !onrtcan days, with or w;thout confinement te gquarters, limed
: of camp ; _
(c) censure or seversceasure ;

Provided that the punishinaent apecified in clause(a) and (b) skall not be
+ gwarded to a Havildar, Naik or Lance Naik.

(9) A NaibSubedar who is temporacily in command of a detachmant

of 2a oulpost, may, it like maenet and for the commission of any like offence,

- award to any Rifleman below the rank of Lance Naik or any Eorolled

Follawer, for the time being  subject to his authority, any of the punishyents
specified ia clauge(b) of sub-eection (3) for net more than seven daye.

-('S) When twe or more punishments smounting to confinement in lines
pand confirement in quarter guard are awatded te s petson conjelntly,
whether or not he is alteady undergoing ene or more of the said punishments,
the totsl pericd of snch confinement ghall not exceed fortytwe daysata
tirge, . :

(6) No order impesing any of the punishments specified is clause(g)te
() of sub-section (I) shalt be mada except after an inquiry held in the makfer
as ciay be prewn‘bad

13 Pi-ce dimpﬂmmclt and lisbility to dismitsal om inﬁrlmh—-
(1)  Every persen sentenced under this Act to imprisonment may be-

dismissed from the Rifles and shall forther be Lisble to forfeitare of pay,

aliowanced.and any other money dutto him,as well as of any medals and
decerstions received by him. e

ordingte officer got being bolow the rank of Subedar, Commanding & separate - -
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€2). + Byery such person shall, if he is so dismissed, be imprisoned in the

prescribed prison, but if.be is not also dismissed from the Rilles, he may, if 4
. thé’Cé\__g;t_‘nﬁ‘ti;c' Commandant so -directs, be-confined in the quarter guard

or such other place as the Court or the Commandant may consider suitable.

14. Pidnctivn from pay and allowance,—The foliowing penal deductions

may be made from the pay and allowances of 2 member of the Rifles by -

his Company Commander, that is to say,—
(a) oM pay and allowances for every day of absence ezther on desertion or

“wifhout:leave and for every day of imprisonmeat awarded by a criminal -

vﬂan?t of of cohfinement awarded under section 12 ;

(b)’ all pay and aliowances for every day whilst he is ia custody ona charge
for ati offsoce of which he is afterwards convicted ; .

(c) all pay and allowances for every day on which he is in hospital oo acceunt
of slckness certified by the medical officer attending on him” at the
hospual to have been caused by aa oﬂ'ence committed by him under
this Act ;

(d) AN pay snd allowances ordersd to be forfeited under section 12 and

(¢) such sum as may ke ordered by tbe Commandsnt or Deputy
Commandantin order to make good any expense caused by the member of
the Rifles, or any loss of or damage or destruction dene by himt to any

8¢ms,- ammyaition, eguipment, ¢lothing, iastruments or deemuona

belonging to the Rifles or to any buildiegs or property.

15, Callective fines. —Whenever any weapon, part of a weapon or
ammonition, forming part of the equipmeat of a Comoany or other similar
unit of the Rifies, is lost or stolen, the Commandint may, ofter making such
inquiry as_he thinks fitand subject to sech rulesas may be preseribed,
impoie a collective flne upon the subordinate officers and men of such unit,

or upon so many of them as_ in his judgement, should Le held responsible
for such lm or thoft.

16 Arrest—-(l) Any mcmbcr of the Rifles who commits any offence
specificd in Secthn 10 or Sectlon 11 may be plawd on open or .close arrest
by any qﬁicer of the Rifles superior in rank to'the offender. ;

{2} Where any subordinate officer orders an :;Lcsruqdcr sub-gection
(1), he.shali Forthwith or at the earlisst opportunity report the arrest to his
Ccmpany o Dctachment Commander who shall, after iovestigating the case
order the releass or the continged” arrest of the member of the Rxfles
arrested.

17.. Smpelsiﬂn—'-(l) The Inspector-Generai, Deputy |nspector-General
or the “Codiinandant may place 2 member of the Rifles under suspension,

pending- mgmry 9r tria} of an offence  wnder this Act or apy other law - for
the timé being in force,

S




{2) A Depuaty Commandant or an Assistast - Comﬁdad&ﬂt,, when

+ guthorised by the Commandant, may place a Rifleman:or: ar “Rafolled

Follower under suspeasion pcndmg enquiry ar trial of #n.offoncs. wnder this
‘Act or any other law for the timeé being.in force, s e

(3) Unless otherwise ordered, a member of the-Rqﬂe&under suspension
shall not leave the headquarters of the Battalion, - Conipany or Platoon a3
may be specified by his superior officer, and such rhemleer undér suspension

- - ghall attend all the Roil Calls 2t such Headguariersi

CHAPTER--1V.
MISCELLANEOQUS. |

18. Pow:rs and. doties conferrable emil lmpomlrle op members of the
Rifles, and the superior officers.— -

(1) All superior officérs and - members of the Rlﬂes ;hall be esmed to
be Police Officers und er the Police- Act, 1361 (V of 1861\

(2) Commandant, Depuaty Commandmt or Assistant- Commandant shall
be entitle to.all the privileges which a Police Officer has _qnd_qr section 42 and
43 of the Police Act, 1861 and Scctipn 125 of the Indian - Evidence Act, 1872
and ander any other enactment for the- time being.in.fore ;.and shall, subject
to such rules as the Siate Government may from -time to time make in this
behalf, exercise ‘all the power of 2 District Snpenntmdeal of Police within
the meaning of the Poligs Act, 1861, &

{3) Notwithstanding anything cootained in the Cugg of Criminal
Procedure, 1973 (Act No. 2 of 1974) any offence committed by a member of

the Rifles and panizhable under this Act, shall bz enquirsd into or tried by
a Rifles’s court only whizh may be conveaed uader section ISA :

Provided that— '
() when the offender ison leave or absent from duty or is pot on
active duty ; or e

(ii) when the offence fs not connected with thc offendér’s duties as a
member of the Rifles ; or

(iii) when an offence is eommittedf by & merober ‘of thi¢ Rlﬂes along

with acy other person who 48 not subjectte: thts et aﬁﬂ vhosa
indentity is.kovown ; 4k

the offence may, if the prescribed authority, mthm the lnnm 101‘ ﬂhou
Jurisdiction the offence has besn committed, so directs, be enqmrnd into or

tride by an erdinary criminal couart having surisdiction, o .
18-A. Rifles Courts— SRR

(1} Notwithstanding anything” contained in the Crimiogl:Procedure
Code, 1983, there shall be the fnllowmgduses of Rifles eum. mdy —_
() Genemal Rifls Court.; R P R e
(i) Battalion Rifles Court ' :
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(2} For the purpose of the Act; a-General Rifles Court or a Battalion

" Rifies court may bocoavencd by the State Government or the Imspector
~ Generul of Police.

(3)(3) Bvery Gieneral Rifles Court shall be presided over by thres ®

members to be appointed by the State Qovernment or the

- Inspestor-General of Polics.

{ii) An officer not below the rask of & Superintondant of Police or

Commandant who bas completcd at least scven years service

in the same, equivalent or bigher ramk, shail be the presiding

judge of a General Rifles Couort.

(i) Two officers of the rank of a Superintendent of Police or a

Commandant of the Rifles or an Additional Superinteadent o

Police of a Deputy Commandant whe have completed at least

“three years'secvice in the same or equivalent rank shall bc the

member judges of a Geoeral Rifles Court.

" (4X) Every Battalion Rifles Court sball be presided over by three

membars to be appointed by the State Govﬂ‘nmcnt or the
Inspector-General of Police.

- (i) ~ An Qfficer ot below the muk of 2 Snpnrintend'ent of Police or

: & Commandant of the Rifles shall be the Presidiog judge of =

-+ Battallon Riflcs Court.
(i) Two Officers pot below the rank of an Assistunt Commandant of
' the Rifles shall be' the memberjidge of & Batalion Riflesf
Comt.

% The decision of the majority members shall bz the decision of a
Riftes Court in respect of every ordsrof judgement to bz paesecd
by such court,

{6) Subject to the uther provisfons of this Act i—

a) any offence under scction [0 er 11A of this Act shall be tried

by General Rifies Court ; it}

(&) aoy offonce undet scotion 11 er 11A of this Act shall be tried}

o by a Battalion Rifles Court :
Privided thet a General Rifles Court or & Battalion Rifles Ccnrrt shall §

Bot try an effence commited by a member of the Rifles agsinst the person or §
pmperty of a person who i3 not subjectiio this Act.

(") A Geporal Riffes Courtor a Battalion Rifles Court may pass B

such schtence agis autherised by this Act.

18-8  Appointment of law officer - :

{1} Ewvery Riftes Coost mey be attandsd by an officer not below ﬂu ¥
rank of as Inspector of Police appointed by the Inspeator—Geueral of Polices
te act as a-Iaw officer for assisting such court, . -

_*Mﬂ-l
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"228 of the Indiai Penal Code'snd 8 Rifles Court sball he decmed to be

_ (2) - Every trail by a Rifles Coart ander the provision of this Act ehall
be deemed to be judicial proceeding within the meaning of sections 193 and

a Court within the meaning of Sections 345 and 346 of the Criminal
Procedure Code 1973.

(3) Anoffence committed by 2 member of the Rifles may be eaquired
into and tried even after be csgsay o be » membor thereof.

18-C. Paowers of Revision.—

The State Governmest or the lnspector-Gienoral of Police may, on its
or his ows motion or ‘otherwise, call for and examine the records of any
proceedings before a Generat Lifles Coort or a Battalion Rifles Court
respectively for the purpose of satisfying itself or himself as to the correctness.
legality or propriety of any finding seatence or order recorded or passed,
and pass such orderas it or ke may think fit,

18D, Power of the State Government te direct: trial by ordmu'y
criminal conrt—

Notwithstanding anything eontained in this Act the State Goverament
may, at any time, direct any procesding which is to be instituted or which
is pending before a Rifles Court to be tried dy an ordinary criminal court
af competeat jurisdiction.

18-E Referonce to the State Guvernment regarding Turisdiction.—

(1} If auy ardinary criminal court i of opinion that an offence
commitied by a member of the Rifles is trisbia by it, such court may by
* notice in writing require the Inspector-General or Deputy Iospector-
Geaeral of the Commandant withic whose command tho accused porson is
serving or such other officer as may be prascribed to delivar over the offender
to that court for trial.

{2) In every such case, the efficer as aforesaid shall either comply
with the order of the coprt or, i he is of opition that such offience is
triable by & Rifles Court, refer the question to the State Government for
decision and inform the gourt about such refersnce.

(3) The decision of the State Government as regards the cofite by
which such offence is triable shall bo fioa! and no Riftes court or an
ordinary criminal court shall proceed in regard to trial of swch offence it
the decision of the Siate Geverament.

l‘-!-‘ Place of 'l'rml-—-

] Anrpmon subjeet 1o thi Ae( whe commits sny oiemmay Inuied
#ad panished for soch effencein suy place wheatever. -

Gl o ] |
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: riGmetits, disbandsor reconstitute the ‘Rifles " or any: Battalion thereof,

14

(19) Protection for axts done by lhe mcmbm of the R:ﬂcs.

_ 14} Any member of the Riflas when arresf.ed shall bc remanded
to the custody of the Qu.lrtcr«.xard undess .ot erwise dire cted by the.court

or by tlie Commandant or Deputy Commanlant or Assistant ‘Commandant.

. Q) In any suit .or procecdiog against any me-qabc.r of the Rifles
Tor any act done by him in pursiance of a warrant order of a
competent autliority. it shall be lawful for bim te pliead that such act was done
by him wnder the authority of such warraat or order... .

. {3) Any.such plea.may be proved by the production of the warrant
or order dicecting the act, and ifitis so provel thz member of the Rifles
c'slmﬂ thercupon be dissharged from liability L1 1espest of theadt so, dooe
_ by lim, notwithstanding, any defect in the 3umdl,mn af the. aath »rity which
usured such warrant or order.

{4) Notwithstanding anything contained in any- other daw. for ths
time being in force, no legal proceeding (whether civil or criminal) which

=ity lawfilly be -brought agstnit sny member of thé Rifles for any thing

done or intended to be done ander the powers eguferred by or in pursuance

.-of, any-provigion of this Act -or the rules mads therconder, shall bs com.

taenced ualess a. notice in writing of sach proscadings ani of t1we causetaore-

.. of has been given to the delendant asd his superior officer ar leastcns

month before the commencement of such proceeding.

20, Redressal of grevances —Members of the Rifles are prohibited from

adepting any means other than those specified below for redressal of
grievarces -~

By by petitioa to Commandant though proper channel er by
.personal appearance on rejuest in the Orleily Room of ths Cum nsndant;

{2) in periodicel meetings to- be presided ovur by the Comman-
dant; -

- {3} in such.other manner agrmay be prescribed;
* 1. Powem of ‘v State Govermment to dishbhud or rezowstitate ths

Riflgs— "~ % »

(1) The State Governmsat may, by nefification in the Official

(2) Whenevér the Riffes orany: Batualionthereof is disbanded or

" weconstituted under gubusection (1) it shall, notwithstandiog anything con-

tained in this Act or any other eaastvent-for thetidre beingin force and
subject to such conditians, as may be prescribed, be lawful for the Goveroment
with" 2 view to such disbandment ar reconsmtittion,” to discharge any
-member of -the Rifles,:8#id-if be is-encolied under the- Palice Aot, (861,
and bhas ot been- confifaeni, dscharge. from she Polive Foreg-ts- well.
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22. Power to make .rules.—,

{1) The Stats Governmsznt may, by notification in the official
Gazette, make rules for carrysing out the purposs of tais Act.

(7} 1a particular ad without prejudie to the genetality- of the
forcgoing powsr, such roles may provide for all or any of the following

matters, pamely: — ‘ :
(8) regulating the classes and grades ‘.of and the pay,_pg;_.si,qn and
: other remuneration of, members of the Rifles, @nd their
conditions of service inthe Rifles; '

(b) regulating the powers and daties of oficers swiborised  to
exercise any function by or under this uct; :

() -Gxing the period of service for mombiers of the Rifles,

(d) regulating the award of depirfmental- punishments usnder
section 12 and providing ior appeals from, or the revision of,
orders under that section or the romission of fines imposed

under ¢hat section, and the remission of deductions made under

scttion 14 ;

(®) rogulating the several of colleetive liability of members of the

Rifles in the case of the loss or theft of weapons and ammunis

tion,

{t) for the disposal of eriminal cases arising under.this sct and
for specifying the prisen i which a person convicted in 8ay
sich ¢3se may be confined.

(3) Bvery rule madz under this A2t shall be laid as sGon ag may be
after it is made before the Lagislative Asscmbly while it ;s in session for
a tota! period of not less than fourteen days which may be comprised in
o Session or in 1Wo of More successive sessions, and if, before the expiry
of the session in which it is so laid or the sessions aforesaid the Assembly
make a0y modification in the rule or decide that the rule shall aot be
made, the rule shall theceafter have effect only in such modified form or
be of no effect, as the case may be, so, however, that any such modifica-
tion of annuiment shall be without prejudice to the validity of anything
previously done under hat rule. :
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THE SCHEDULE STATEMENT
: : , ' {Seo Scction 6).

After you have served in the Tripura State Rifles for 7 years, or such
period as the Government of Tripura may prescribe, you may, at any time
when not on active duty, apply for discharge, through the officer to whom
yos may be spbordinate, to the Commandast, snd you will be granted
your discharge after two months from the date of your application, unless

your dischisrge "would cause the vacancies in the Rifles to ecxceed one-

" tenth of the sanctioned streagth in which case you shall be bound to remain

" until this ohjection waived or removed. But when on active duty, yeu

shaill have no claim to a discharge, and you shall be bound to remain to do

your duty eatil the necessity for retaining you in the Rifles ceases when
you may make your application in the above mentioned masner :

Provided thas, if you wish to withdraw from the Rifles, you may
submit your resignation at any time before the expiration of the fist thres
months of your service, but not afterwarde wsutil the cempletion of tho
peciod prescribed, as aforesaid ; the Commandsnt may either accept your
fesignation forthwith or at the end of thres months from the date of its
receipt : -

Provided, slse. that the Commandant, may. if he thinks fit allow you
to resign at any time onyeur giving three months’ notice of your wish
to do se,

In the event of your re-enrolmest sfter you have been discharged, you
will have no claim to reckon for pension. seniority or any oth:r purposs,
your service previous to your discharge .
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NAME IN BLOCK LETTERS
(Signature of the member of tho Rifles
in acknowledgement of the above
having been read out 1o him)..
Fathei‘s pame :

Address 5

viliage :

P.S. i
Post Office
District

State

Photograph of the
candidate duly attested
by the eorolling officer.

(Space for irapression of the members’
Left thumb to be taken in the presence
of the en rolling officer).

{Signed in my preseace after 1 had
acertained that the candidate under-
stood the purport of what he signed).

(NAME IN RLOCK T RTTERG,
Commandant,
or other authorised enrolling
officer
PlACE. .o vcarer crnnensen merneennnss

Dallcin ok it daged

Note ; Original Act publisbed in Tripura Gazette (Extraordinary Issuc) on
27 8.84. Amendiag Act (Act 6 of 1985) published in Tripura Gazette
Extraordinary Tssue) on 2R.6.85. Original Act received assent of
the President of India on 4.7.84. Amending Act received assent of the.
President of India on 22.2.85.
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YTripura Act Ne, 4 .ef

THE TRIPURA STATE RIFLES (AMENDMENT) ACT, j984,
' ‘ An '
" to amend the Tripura State Rifles. Act, 1983, "

e
DR B Co- & Vil a
» i

Be it enactea’ by the T r:pura Legr.r!anve Assembly in !he Thu‘ty F(ﬂiz Year of .:.ghe"-AR'epubl_:'c‘
7 of India as foliows' p— , . . 2 B oo F

l. Short tltle and commenccmcnt — :

--u“‘,_ "'I,'.'-" =D

,_

(D). This A.ctmay.bc.caued,thelnpum-&a{e—lhﬁes (Armendment) Act 1984
(2) It shall come into force on the same date when the Tripura State Rlﬂes Act 1983 4
(No 4 of 1983) comes into forcc -
2, Amcndmeut of scction 10-—- )
In section 10 of the Tnpura State .Rifles Act 1983 (hcrcmaﬂer called as. the Pxincipnl 4
ACt) — N - !
(i} Yor élanse (¢} the To hzﬂlbesubshtutcd namely i— ;
-—---WWJng'rﬁmwvr‘aﬁmmse detdiled to remdin glert, sleeps upon hw ~post or i
L qults it without being rcgularly relieved -or without leave ; or" : i
fa 1
- (i) forﬁclause .(h}, the- fellowmg clause shall be*substltuted namely, : g ;
“(h) IcaVcs his commandmg oﬂiccr or his postor party thhout authanty or" ' %
(m) f‘or clause (]) the foHowmg clausc shall be substituted, namely (— - -~ 7. |
“(_1) - uses criminal. force to or, commits an assault on any pcrson or forces-:o. safe- l
guard or breaks into any house or other place for plunder br dcstroya or- «da.mqgcs i
property of "any .kind ;. or",,, E o i 3
. 5 i !GGQ TR
(iv) the Word “or” shall be added:at the end of clause (L) and. after chusm{L ﬂw a}lngw? 4
. mg new: ~clause sshall "be mserted, Baggiely s . . g 58 'lim-.-- e
S *(m) rapes or assaults «or uses cnmmal force to any woman, lntendmg to outrnxe :
| &, - o:knowmg it, 10. bc,hkcly that he will thercby outrage her‘modesty" ! -l
(v) --for the cdncludmgparagraph 'fthe followmg paragraph- shall be subsntuted numely —
-+ *shall*be ‘punighable'svith - imprisonment for life or with - imprisonment .of- mther -
«description - fora‘term which: ‘may .extend to fourtecn years or w:th ﬁnc whlch mgy
2 1cxtend~to three ananths ‘pay:or: “with both”. - . 3
Amendment -of scctpan 11 R I e T f ,-".;-"'.i-
In the prmcxpal Act, in clausc (c) of. section 11, after the words “bemg in: commaml’
and before the words “ofa gunrd" the word.s “or being a member" shall be inserted.” "
4. Iusernon of new scclxon 11A.—= ' f
v ' : v
1n the principal Act, aftér section 11, the following section shall be msertcd namely — E !
“AA, Allewpt 10 or uhctmcnl o[‘ oﬂ"cnccs-w {
/ )
' 4

]
T TNt

ff
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W o L) Every member of the Rifles who abet any offence punishable under this Act, (. -
e shall be pumshed w;th the -pufiishment provided for the offence. - - .
. {7 Evory member of Ihc Riflos who attempts to Jommit any oﬂ‘ence punishnble undcr
this Act, or who causes such an offence to bé committed, and in such attempt docs ‘
any act towards commission.of the offence shall, where no cxprcss provision is =
- made by this Act, for the punishment of such attempt be pumshed w1th the N
pu;mshmcnt pmvxdcd for the oﬁence".’ » ; e T
5 Amendmént of”’ scctlon 12— fh..h'f': . w . T
In the prmmpal Act, in sectlon 12—, _,& ; ; ; ‘ 4 - .f',.;-_',
§ 0 for® the words “Minor pumshments" appearing. at ‘the .beginning, the 'words"'
H "Departmental pumshments" shall be .substituted ; . .- ‘ o, .
; (i) for sub-scctmn (I) and thp piowso thereto, the i‘oliowmg sub~sectlon and the
i prowso ‘shall {Je substituted, namely :— Sy o ¥ el
7" 7 7 TTTYllY THe Commandant or any other authority as may be prescribed, may, subject A
i * to any rules made under this Act, impose on a member ofthe. riffés one oy
- more -of thc following pumshments for disobedience, negligence .in duty,, o S
.. TCMISSNess in the discharge.of any duty or ofher - misconduet which is ...
f - , e pre)udmml to good order and discipline of the R:ﬁes, that is to say i— . ¢
Minor Punishments L ; SRR ‘
¥ _(a) -deprivation, of -acting or- oﬂic;aur_xg_ rank; ‘ S -
ke . (b) __fine oflany amount.not exceeding ‘ane month’s pav and a]lowances s
(¢) , confinement to quarters or camp for a-term not-exceeding twenty c:ght days
: (d) confinement in quarters guard_ for not‘more than twenty eight days with or thhout
' P f-“hmcnt”ﬂnll or’extra guard or fatigue or other duty ; - = . .. o o, e
! fe) removal, from any oﬂice of -dastmctlon or spccml emolument in the Rn‘les 3 A
‘ {1} censure or severt censure ; : v
S 4
: ‘ Mmor Punishments : , -
1 { FI P g
‘ i {9 rcduc?mn in substantive rank i ‘
(hj c.ompulsory retirement - :
{i)« removal from service whxch sha]] not be a. drsquahﬁcatmn for future employment
inder-the *@ovcmmem , g 0T )
() ‘cismissdl: i ' Sl o e Bl

the

Provided tha,t,pnmshment specified in clause (d) shall not be jmposcd on any member “of
Rifles who-is-

(m)

-of«or above the rank of n“Lance Naik” ;
Afler :sub-section (3), the Followingsubsection hal! be mserlcd namely .

w56} No-ornder: -mposmgsany:ofﬂthevpumshmcnts specified in clauses (g) to (§) of

.sub-section - (I) 'shall be made cxcept after an inquiry held in the manner as may be °
. preseribed”. T Lo _

0. Amendment.of section 18— - : ' T, t

10 section 18 of the prmmpai Act, for sub section (3) the following sub-section shalt be
subsi-tuted, namely ;—

-

A
F

“(3) Natwnhstandmg anytlung conmmed in the Code of Criminal procedure, 1973
~(Act: No-2-of 1974) any offence: committed by a member of the rifles and punishable
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i JFJ" 5 W 4 4 -y :
- under 1) is Act. shall be enquired into or trsed by a Rifles’s court only whlchm
o . b con sencd under section 18 A ' S -
. , Praviced that . : K :
. (i) whe.the offendcr is on Jeave or absent from duty or is not on acnve duty or © v
(iiy when the olfence is not connected W1th the offender’s duties ds @ - member of the .
Rifies ; ot : j
(_iii) when an offence is committed by a member of the Rifles along wnth any other s
~ person who is not sub_;ect to thxs Act and whose indentity is known ;' . Fin 5 i
h ~ the offcncc may,-if. the prcscnbad auther:ty, within the-limits of whose Jurlsdlctxon A
s the offence has been committed, so directs, be enguired into or tried by B Grdmary, .
criminal coust having Junsdmtxon S . B oy 3 3
b
A Insertion of new_Section :— e ‘ . :
i In the pr1nc1pal Act, afler sé'cTion 18 the I‘ollowmg :sections shull be. mserted namé“ly — : ; y
" “18A,  Rifles Court— .. . 7 E T - : a
i .._.-———-F‘—‘——“"""-_"'_“ o S 1 & -
_ CI) Notwithstanding nnythmg contamed in thr. Crimina Procedure Code, 1973 there =
fl ' shall be the I‘oIIowmg cIasses of ;{meb couris, namcly — i
: (i) General Rifles COurt ; : .
seir -(nj—“iﬂauauon t{mes L,ourt _ - ,_"“7“ %“:_“ i e . 0 ,
..:... P -i—--_--.-‘ﬂ'—h -, G iThe s " - i - * ' .
{ (2)* For the purposes of . thc Act ® General Rifles coust or 2 Eattation ]{nﬂcs cnu:t ‘mey
1] be cmwened by thc State Go\fermm,m or. the Inspecior General of . Pohce. o i
4
.3 (:)‘\ I;vcry Gem:ral Rifles Court shall be prcs1ded over by three members to be
_:tppomimi by the State Governmeut or lhe—l—mp"clor General of Palice. 7
(i)  An ‘officer not below the rank of & Supermh.ud»ut of Police or Commandant '1‘
" who has .completed at least seven ycars: service in the. game, equt]:entor ]
Iuaher h.uk shull be the p1e51d:ng judge of a General Rlﬂes Court ’. ‘ s
(i) Two ofncers of the arank of a Supcrmtcndent of ‘Police ara Commandant ‘ “
- vof (2: Rifles ops.an Additionnl “Supermtengent of Police -or: ‘g Deputy ...
; C‘on.uwuddnt who “have: completed 3t 1EasT Three yeRTSBervice inithe same or . Lo
eqmmlcnt mnkshall be: the mcmbcr Judges of~a Grencral Rtﬂes Court. - P
R . S i 4
Gy () - Bvery. Batmhon Rxﬁes»(:ourt shall, be prcmdﬂd over .by Ahree. members to i
, ' ’bc dppomtcd by the - Stp.te Gm ernment or the Iuspecwrr(acncml of - Pohcc. i F i
(ii ) _ An officer not below. thc Tanl: fofa Supcrmtcndent 51 Py hce,oz-aComma:i :
DR (111 L2 o thc«RMea»sshalbbeﬂth pres:dmg Judge of a Battalion Rifles Court. - !
(i) Two mhcms not'below. the rank of ‘an Assistan! Commidnidant of the Rifles - 5’
i I 1 i V14 mcn‘bcr-mdges of a Battalion Rifles Court. - {
{(3) The dmm\ of the majority members.. shall be the decision o oi‘ "4 Rifles Court in j
respect of ¢very order or iudgement 1o be passed by such court, ~ - ¥
‘:6)." Subject o the otlier pmvmons of this Act_n g ;
(W :ény -offence under. 5cctwn 10 -or ‘114 of this Act shall be: tned 'by Gencral Rlﬁcs
ourt ; - w
; & A

.;rfe o
B N - S
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ﬂb) any offence under section ll or 11A of this Act shall be tried by a Batlalloﬂ R:ﬁcs )

e

j . - Court : /
g ; Provided that a General Rifles Court or a Battalion Rilles Court shall not
g ' try an offence committed by a member of the Rifles against the person ot property
4 : of a person who is not subject to this Act, p , .
) ” ; . () A General Rifles Court or z Battalion Rifles Court may pess such sentence as is ;

nuthorised by this Act.
. 18 B. Appointment of law officer.— _ . ,
w3 '”{1) ; Eve:fy Rifies Court may be attended by an officer not below the rank of an Inspector
T of Polscc appomted by the Inspector General of, Police to ast as a law officer for'-
P T asmtmg suc'h court. - X :
S Evcy trial by g Rifles court under the provision of thxs Act shaH be dcemed to be
i : a Judlc:al proceedmg within the meaning of v.cctxons 193 and 228 of the Indian -

Ay

{r
“_% ; ' Penil Code-and--Rifles-Court—shattbe deenied (o be a Court within xhc meaning
i of ‘sections 345 and 346 "of*the Criminal Procedure Code, 1973, ! DR
# I 3) An ,oﬁ"ence committed: by a member of the Rifles may be enqmrccT into and tried S
' ! ] © even.after he'ceases to bea rmember thcreof ; ,
- 18 C. Powers of Revmmn-—- £y L . '

+

eSPectively Tor the ‘putpose of sam»fymp itsclf or P

{ | tothe correctness legahty or property of any finding, Sentence or order recmdcd or passcd
Al aﬂd pBEE Buﬂh «,m:der.a;s,;t -.(.)r,he may- thﬂlk .ﬁr. o w =

18 D. Power of the State Government to direct trial by ordingr- s eriminal court,— '

i
|
!

i

Notmthstandmg anything contairied in this Act the State Ciovernment may, at any time,
dirsct any proceedmg which is to be instituted’ or which is pending before a Rifle Court to be
tried by an ordinary criminal court of competent jurisdiction,

18 L. Releronce to the State C;ovcmmr..nt nburdm;, juthidiction,—

) If an ordmary criminal court is of opinion that.an. Qﬁ:ﬂce commitied by &Ju;:mh!::@f
'the Rifles is triable by it, such court mey by a notice :n writing require tise Inspemm
General-or Doputy Inspector General or the Comumandant within whaoise command
the accused person is scrvmg ar, .such othcr cficer as mav be prescn bed 1o d.chc:l '
| over the offender fo’ that court for trial, t . P
(2) Inevery such case the officer. as aforesaid, shall ¢ither comply with the arder of the =~ .‘
court or, if he.is. .of.opinies-that-such offence -is trinble by o Rifles Court, referthe g
questlon te the State Govermn@nl for decision niwd inform the court about such "

=Tmim I,

o
e el LT S e I Pl i e

-

i
t
o

i
t

z\..u‘:lci.xl.c

The decision of the State Govemment us regards the court by whicli such onence
1is triable shall be final and no Riflts court or an» ordmary criminui court shall
: proceed in regard to tnal of such oﬁ'ence till the decision of the State GOVefnment
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15, F. Place of Trial.— " e e
~Any person subject to this Act who commits any offence may be tned and m-
. 5 * $hed lor such offence in any place whatever.”

8. Amendment of section 19— :
In section 19 of the Principal Act, for sub- sect:on (4), the follow;ng sub-scctlon ‘ghall
be substituted, namely i— \ ’

“(4) - NotWIthstandlng anything contained in any other law for the time bcmg in force
no legal proceeding (whether civil or cnmmal} which may Jawfully be brought agalust any
member of the R|ﬁes for any thing done of intended to be done under the powers conferred |
'by or in pursuancc of, any prowsaon ‘of this_-Act or the rules mad ‘thercnder, shall be .
' ‘ qrcdmgs and of the cause thereof has been
~ given to the defendnnt aund h:s superior officer at-least on¢ month before the commencement
_of sucli proceeding.” - ' .

‘ ' 9 Amcndment of section 22 _— o« b ‘
- In clnuﬁe (d) of sub—sectlon (2) of section 22 of the prmclpul Act, for the word
+ “minox”, -the word “Dep‘wtmamal" -shall be. subsmutcd

.

in
! ' - L] “‘ -
4_1; ) _ S , - By Order of the Governor,
i.lt . o ' k .' " . . t I A- B-APaul i !
i ' o o . I Deputy Secretary to the
i ol - ST R - - Government of Tripura.
1 ' v,
i
l I o 2 2 ) ]
:i‘ * k ‘
s . .
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THE TRIPURA ACT NO. 1 OF 2007.

THE TRIPURA STATE RIFLES
(SECOND AMENDMENT)
ACT, 2006.




Published in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

o e A

1 Agartala, Wednesday, February 7, 2007 A.D., Magha 18, 1928 S. E.
.‘,‘:
1
Government of Tripura
: Law Department.
i.'
No.F.8(9)-Law/Leg/ 2006 Dated, Agartala, the 6th February, 200?’

The following Act of the Tripura Legislative Assembly received the assent
of the Governor on 03-02-2007 and is hereby published for general information.

LA A S, i .

T A i T N

S. C. Das
Law Secretary,
Government of Tripura.
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The Tripufa Act No. 1 of 2007,

THE TRIPURA STATE RIFLES (SECOND AMENDMENT) ACT, 2006. |
AN
ACT

Further to amend the Tripura State Rifles Act, 1983

BE it enacted by the Tripura Legislative Assembly in the 57* year of the Republic of India as
follows:-

Short title and 1. (1) This Act may be called “The Tripura State Rifles (Second
Commencement Amendment) Act, 2006.

(2) It shall come into force at once.

Amendment o In the Tripura State Rifles Act, 1983 (Hereinafter referred to as the
of Sub-Clause (iv) Principal Act) -

of Clause(a) of
Section 3. : , ; .
In Sub-Clause (iv) of Clause (a) of Section 3 for the words * Inspector
General” the words * Director General of Police" shall be substituted.
Amendment of 3. In the Principal Actin Clause (q) of Section (3) for the words “Inspector
Clause(q) of General” the words " Director General of Police” shall be substituted.
Section 3.
Amendment 4. In the Principal Act, in Sub-Section (3) of Section (5) and in the proviso
of Sub-Section(3) thereto for the words “ Inspector General” the words "Director General

of Section 5. of Police” shall be substifuted.

T — oo,




e ;
(V22
L4

i 3
) Amendment 5. In the Principal Act, in Sub- Section (1) of Section 9 after the
- of Sub-Section(1) of - ' words " there under through” and before the words “The
Section 9. Inspector General” the foliowing words shall be inserted such

as “ Director General of Police or”.

; A;nengrgent' 1 of 8. In Sub-Section (1) of Section 17, the words “Director General
? g StL'IO;l 1970"0”( J of Police or” shall be added at the beginning of the sentence
e ) before the words “The Inspector General”.
Amendment of Sub- 7. In Sub-Section (2) of Section 18A and in Clause (i) of Sub-
; Segtion (2) and Clause Section (3) of Section 18A and in Sub Section (1) of Section
. {ljor S eeetionis) of 18B the words * Inspector General of Police” wherever they
: Sect!on 1954 S'.’b' occur shall be substituted by the words “ Director General of
E Section (1) of Section Police”

18 B.

s ' Amendment 8. In Section 18C after the words * The State Government”
; of Section18C. and before thé words “ or The Inspector General of Police”
the words " or The Director General of Police” shall be inserted.

In Sub-Section (1) of Section 18E after the words “require”

i Amendment 9.
: of Sub-Section(1) of and before the words “ Inspector General” the words " Director
: Section 18E. General of Police or” shall be inserted.

S.C. Das
Law Secretary,
Government of Tripura.
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Tripura Act No. 10 of 2010

THE TRIPURA STATE RIFLES
(THIRD AMENDMENT)
ACT, 2010




. 'L‘_
| Published in the
% Extraordinary Issue of Tripura Gazette

o Agartala, Friday, December 31, 2010 A. D., Pausa 10, 1932 S.E.

Government of Tripura
Law Department

. No.E8(14)-Law/Leg-1/2010 " Agartala, the 31st December, 2010.
{

- The following Act of the Tripura Legislative Assembly received the assent of
 the Governor on the 27th December, 72010'and is hereby publisked for general information.

SamiranDas
Secretary, Law.
Government of Tripura.
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Further to amend the Tripura State Rifles Act, 1983
BE it enacted by the Tripura Legislative Assembly in the 81 year of the
Republlc of India as fotlows:-
Short title and 1. -

Commencement,

Amendment of Clause (n)

. of Section 3.

¢’

Amendment of Proviso to
sub-section (1) of Section |

: " Amendment of Proviso to
Sub-Section (3) of
. s@ction 12,

Amendment © of Sub

section({4)of Section-12

RA STATE RIFLES (THIRD AMENDMENT) ACT, 2010.

AN

ACT

(1) This act may be called"The Tripura State

2)

"Rifles (Third Amendment)} Act, 2010.

it shall come into force on the date of its

‘publication in the Official Gazette

in tﬁe Tnpura State
1983(Hereinafter referred to as ‘the
Act) ~ By
In Clause (n) of Section (3) for tﬁe s
"Habilder, Nalk and Lance Naik" — tha-ms
Habilder and Naik” shall be sﬂbshtutad

In the Principal Act in the prov_iso- ta@ﬁb—

. section(1) of Section 12 the words, “Lance

Naik" shall be substituted with the word"™Naik"

In the Principal Act in provise to Su:_b-
section(3) of section 12 the words, “Naik or

Lance Naik” shall be substituted with- tHe

word "Naik”

in the Princlpal Act in prowso to Sub-
sectton(4) of Section 12 the words, * Lance
Naik" shall be substituted with the word
"Naik”

Samiran Das
Secretary, Law.
- Government of Tripura.
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